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LY R Eendedaramanalduy 17 K.Bﬁ?lakrishna l 30“.\’_“%“*"&31?

Z ...,Rrimmmulu Haldu 18, $k.¥azulla 31""'1\%% i
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An;' %
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had held that"thesa woluntoers “hould be abaorbed in.
the grede; ia which they were working by the date on

which they ward relisved and the service rendered in

their parent umit {p that grade has 0 be taken into

consideration fer regularising thae seniority in the

concersed greade on being abserbed in crs, Lirupathy,

A copy ¢f the notificéblon dt., .8.12.19a1 (Annexure.e)

is2ued by R-3 ia at pageo-4Q4, The notification clearly

Blates that the intar-ms nealority of the emp loyoas

T coming from tha same senierity wnit has to ba malntalned

“on their abuarption in CRS, A= such saniarw rcliﬂvnd

latcr ia 3hOWﬁ as swnior in the CRsS, Tirupathy to Lh

-junior who was relieved earlier by his parent departnent

and was abeorbod sarl ier in CRS Tirupathy.

inviting

~¥

m:loymhnt Ketice No.1/84,dt.18-1—84 was lssuedfnvgiicau

tions Aircet
/for/recruitment of Skilled Artisans {n the scale of

Rs.260—400 in crs, Tirupathy in the following tradcsx—

1. Ficter and Allied trades,

2. Carpenterjand.allied traden,

3. Painter and Allied Trades,

&, Mochinist/Op@rator and Allied trades,
>. Blacksmith and Allied trades.

6., welder

ih all, a8 per netificetion, 436 candidates hed to be
from open Mmarket

recruited/ agatnne the gaid notification., Apart from

the usual condiiions in regard <o th@'aga, qualification

stipend ete, tha hotification tndicutes the pericd of

training in para-5 of the sald nmtifiaation. The relevant

| V%

.
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3. The facts which give Tisa ¢o this QA

under;.’

| A4 f;e Carriage Repair. Shop (CRS), fifu§athy

Came into existence Iin the ?ear 1981, Thare %&%& Bo

wtaff :vailab‘e for forming the czdre ©o exs cutw the

- | works'foﬁ which the shop was ummis&ioneﬂ In ordaer
| to huildad up the di"ﬁ of the uhaﬁ,‘valum;@ﬁrs Wl
called for fram serving staff of the Scuth Cuntral

Railway working in various divisicns and oLl Work..

shep unitg, Notification dalzd 8,12.1981 wap iegued

~- by R=3 calling for volunteers to come ever to the CR3,

-t
i

w
A,

Tirupathy caﬂre fixing 10.1.1982'as the last Jdate of
:eceipt of appiications The reupon, emp*oy&as from

-

otnpr lelSlOﬂS, workshops and variouﬂ sheds

of South Central Rallway opthd to coms te this workshep,

{14 Nozificationisimilar to the notification fusued

dt. 812,10 231 calling fer volunteers from varieus worke

T shops ani :heds from South Central Railway\héa-being
= : issued from time to Eime to augment éﬁe required. staff
|
gtreagih in CRS, Tirupathy. T2 volunteers who epted
- pursuance of the notification could not be relieved
by warious d*v;sions and WOIVHPOp unita cf uodLh Central
| Rllway in tima ani hence they were reli&ved as and whep

. ' it becamé possible, and they joined the CRS, Tirupathy

when they were relieved from their respective parent

units, It is a fact tnat-senior optess were r@liev&d

later than. the junior 0ptee¢ ev»n“from Lhm 3&?& ‘parant
unit and hence fixing up of 1.T'1ntér Se meniority in
the grade in which theyLéSsorb{@}b@twaanétha juntors who
- - were relieved earlier than the seniors who were relnved
'

, later uniformly and to evoid inconsistencies, this Bench

el

V‘/‘/
ya
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reHUL\emcnts of Railway before Appointe

ment in working post, At the er2 of g montiy
training, your Sufitability wil; e add udgud
b) trade tast, 71¢ You fail {n ihe trade twpg
your Services will be terminatgg forthuicy, »

vl It s sta ted For the applicants that thay

¢ mpleted six mon*hz traininq by February, 1983 wpa

) th e mon ths without any specific order whatﬂoawarg

The -raining was declared to have been corpleted aftop
[al

mo ths and the orders of posting were given by order

dt, ¢ 6,1988 to diract recruits - S T .wig,

Lt e a&p; licants. with effect from 19.5.1980 58 ehe LS oF. 5
niug%peiiod was extended by three months,  Some of thé
Alredt tmevuils filed Oh 792 /59 prYlﬂJ Lhat the sximieloy

of training periocd for 3 months s illrgal and without

‘ I
juri&dictlon and to . include the extended 3 months trafn:
‘period as servi@e in the category of Skilled Artisan

‘Grade IIx with all conuequential benefits, It i aean

from the 1ujgmebt dt. 15,12.1989 in the saigd oa 792/89

the respondents submi ttad Lhat the period of training

was extended by 3 months as it was found that " the train@em

had not cqme up te the required standards within that

;ﬁe”* ed of six. mon*hs ~ra1nlnq o taxe up f@pﬂi;d @$ TCT
‘7co_cnuu lndep@nﬁom J and \HRL uodit4on 1 functional akilla

-‘exp@cted of them to b& develOp@d in other associatid

trades could not be attained due - inadequate graiy ST

facllit tles In the CRrS, Tirupathy since the projoct wvan

ﬂ'}ﬂ.;/-.

-

applic nts 1 to 15 with effecﬁ from 13.5.1988 ang the res:

{
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portion in regard to the period of trailning is

cextracted below:-

e
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“5.‘ Pericd of Trainiég: - The training may be
6 months to 12 moﬂthm and the‘éelected candl-
dates and their quérdians/parents will be required
‘tg enter into an agréement with the Ratlway which

"inter'alia-ﬁrwvides férﬂtheirréompleting the
period'of training should arcandidatf seleacted

- -to undergo training, terminates nis period of
training without the written consent of the
deefnment. or tr? to withd:ag by willely ansen-
ting himself or by adoptihg-any other tacts or if
dischargaed for his cenduct or.any other offernce |
during training or declines on comuletion of
 training to accept services as a Skilled worker

" in scale Rg,260-400 (RS) plus other allowgnces
admissible from time te time in the Mechanical
Department of this Rai%way Or Resigns service
within 5 years without thé writtern censent of
the Raillway after_acceptﬁng the posts, his parent/
guard;an shal)l have to repay the «1tire cost of

‘his trairing.".

The last date for receipt of applicatinns -as fixed as
. . :

29.2,1984,. T
(111) - '_- ‘The applicants hereln are some of - = direct
recrults, who on selectlon, ‘were appoloted and they wele
sent {or training in Auguste, 1987. . By order dt. 2%.6.1987
they were sent for training in the month of Auqgust, 1987.

*a

According to Clause (C) of the above said order dt.29.6.,87

(Annexure-13f . -  the trade test will be held

to find out the suitability of the candida. who undergent
training for specific requirements of the Rzdilwyy before

aprointreent in the workshop. élause 'C!' of the &bove

Zaid letter s extracted below: -

"(C) Yow will have to undergo Orisntation
Training for a period of six months

Lo make yourself suitable for the specific

' _/_,.-"
L

>
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allééed forapha applicanﬁs that the seml-skilled
‘empi@ye@s ﬁerCfgroﬁCtsd to skilléd'without ho)lding ang
erade test & withodt-any &onsideration for thy winde
mmm‘m@rvic' to be put im by the employeeé hefore

nromotinc them te the highsr pos ste by ignoring che

instruc fong of the Ralliway Board,

(Vi%) ‘ For the first tima, a-prqvisimmal seniebivy
list of Artisans of CRS, Tirupathy wa g published Sl
15.1.3990 (Annexure-10)bearing NO,TR/P.529/Mmch.fTﬂ#Fhﬁlﬂf
Arkisan wmﬁxwukiith@x CThe Qppiimaqts were aiver thooiv \ y
dué,placas in'the senierity list. 202 ﬁnﬂkilled NI TGN
who.got promotiom on adhoc basis to Skilled cateory
w@re not included in that seniqrity list as the soinao e
115t contaLned the names of on!v regulsr prowo*;c; but

e :
not adhoc promotees., It isizaae of the applicants
that without any zepreqentd*iwn from any individivals
quqstioning the said seniority List, the sald scriorit
list wan revisedumq the kagis of repré;enfations Phtie o0 o
from the recognised unions, It is fufther stated that
" the recoghised dnions demanded that the seniority list
shouwld also include departmenﬁal‘promotees, 11 P o e

+ .
of the renresentations of the Unions, a meeting wos e L 1

O

bctween R~3 and the repfesentatiwﬁﬁ of the recognised unions.?
Tt iﬁ the allecation of the applicants that the direct L
racruits were not given any opportunity to participéa:.s

in the d@litmrntiunﬂ event‘ouuh qurybody kmow fhAat they

¥

are mlao necessary parties for buch meetinqo As per the

decipion taken in the meeting, the adhoc premotions

of &éfving employees will be treated as regular promotion
from the date of their promotion on adhoc basis. ks a

rasult of the caid decision, the seniority of direct

s

recruits was lowered down by 203, Serving emp loyess were

c /=
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' atdl? &t t.ﬁ conubfn»tim& stage.” In view of the

41

:“vcaxon& qivan by Lh@ r@apand&n*s the CA 792/89 was

'L"f i

dimmisﬁ@é by m BEr fing “that the eytenﬁioq was ordered

|.4

- f@r h@xt@iﬁ vali& e ﬁ%niﬁtrativa reasons - and 8% sulh

s
hoefd 1 14

thwtﬂ 33 ne m@rit uhdtso@var in the allegation of

:" . % - .
favourt%imm and ne;@tigm” Amother OA 802/89 was {1iled

‘befors this Tribunal and it was also dismissed on 15,12.88
fellewing the judzuant 4w OA 792/89,

S

7 mhe wp‘icmtm $~15 horein and some others

D
L oae

WIS rugu&&rly @pp@iﬁt@ﬂ a8 Skill ed Artisans with

‘ef%wﬂt from 13, S 1,&& and applicants frov 0 onwicds and some

.

of the dir@ct recrv e wore appointed 82 Skilled Artisans

. with wfiwct from 19 5“;9a8 by order dt 9.6.1988, The

sald Grd@r bnaring wo, TR/P/563/DR dt 9.6,1988 (hnnex.12)
i .

15 at page-3% of tha material papers filed with the 0.A,

{vi) In the meantimm by order No.TR/P .535/Artisan/

Ty

Vol,XY dt. 12.5,1988 (Ammexure-11) 66 Semi Skilled employeas

~ who were in service candidates, were promorn=d to Skilled

posts on adhoc basiz by R-4, In addition, 202 persons

who éntered im CRS, Tirupethy as Unskilled Labourers were
alss promoted on adhoc basis in the f;rst instance as
S&milsk;llad and thareafter a: Skilled in‘quick sugcession
on adhoc bas%ﬁ. it.iﬂ stéted $ .r ﬁhé‘applicants Ehat
number’ of par;@n& wie have baen ;”omotéd.to Skilled qrade
frgm'mmong the mmrviﬁq"@mploy@as v "ea sromoted from the
Sategoxy @f unskilled €& somi-skidile." enly on 6.5.1938 anq

within a waek thay were promoted to S, 'lled gréde. Tt iy

_fufthar alleged for the applicants that 202 cardidote.

i

who entersd the CRS an umukilled whre given promotions

12.5.1928 and out ofthem Bmany were given double promotion

within a period of ocne waek from unskilled to semi.skilled

and immediately from semiesiylled to'skillud, It is also

O [ [



crivunal
s 883/90 .

Y

3 10 3

erder ef & & woibumpal dt, 21.6,1991. As per the
sald ord: ., 1t way open for the awplicants thors i
to maks representation botﬁ &ﬁninﬁt the guides llae

dt. 7 .7.19%0 issusd by R-3, as well &5 notice At,3.9 50

is53:.4 by P-4,

1 Seon aftar the dispesal of OA 8B3/90 on 21,0.4]

t.:2 efficial respondents by their notice dt. 12,7.4%1

had revised the senlerity of the Dissel cptees Wi juin
Ln-CRS as Khalasis in the scale of Rs ,750-940 i Tn“é;m

polating their namec in the seniority list of oxistin

staff but joined earlier om optior an Xhaliuls, Tv ..

‘stzted that the intorpolation has bsan done asz per '

guidelives dt, 24,7.1220 lgpued by E-3 . By order dt,
' i

17.8.1991 baaring Ho,TR/P.535/ArtNol,ITI (Annesx.4)

the abeve s»id Diesel Optees who were unskilled warc

‘promoted to skilled after helding trade ieont.

-

{a) The &pplicnntﬁ submitted representalion oo

to R=2 with copies to R-3 & Rwﬁﬁ'in addition to mnv Log

available their earlier representationg ‘In the me.

while the revised provisiongl senlority list de.8,.12.:.
' carlier

was glso lssuad on the basis ef the Aorovisional swniovioy

i

list dt. 3.9.1590. The representations submitted to M»E

wwrﬁ‘"‘apcsad of by latter dt, 19.8.1921 bearing 3fF

‘P.612)M@ch/CRS/TEYS/22 (Annexurae-1) by R~3 rejecting

i ¥

" the representations of the applicants,

- in ‘the letver dt, 16.8.9%
(31} The gist of the reply given As summarised as
follewsy -

L3

1. Adhoc premotic: 1o given pending finna-
lisation of Avunusd Chart and complete

L

cronsicr of ol oumlior optuus Lo workshe

\ e ’ PR 1 T ‘f"“
\ //,/
{/" .

§
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i

given promotions from the category of &ﬂﬁh¢ lad te

2 2F Ao~ D
skilled or adHOL hasig www ahown geniorg te the
P s N

applicants, Bzsed on the‘above declisicn, mE k-3

lssued guidelines by order dk. 2%37,i990_ﬁ£mring He,
612AMCCh/C*J’TYPS/2° (Annexure-8), ¥Fellowing the

‘dbOVﬁ guldelines given by b 3, sanlority list of

‘various trades was publishedﬁbzhé Notié@'bgariné

No.TR/P-612/TR/P~529 dt. 3.9.1990. (Annsxure«7)

by R-4, The sallent feature of this noai;é:ia

-

extracted helow:-

1, The {nterse zentcrity of ortees isa
based on length ﬂf regular szrvices in
the gra*e a3 on 15 11,1982,

2. The staff who were glven adhoc prometion
'pending finalisatlon of AVC ara fitted
provisionally froﬁ the date of their
promotion on adhoc basiszs, The seniors
who are ¢€o be promoted ste however shown
in their respsctive/yet based on place
their inters¢ seniority.

3. The senior;ty of direct -L“uits ara
recpened from the date of posting against

working post and as per the panel position,
4. Till the cpdres is finally clesed, the
saniorley list will remain provisional.
Opportunity.was given to the staff to Qubmit thely repro-
sentations, 4f ahy, on the details of Seniority on or
before 15,9,1990.  The applicants mubmit that creating

of promotees
the adhoc quvice/as reagular is contrary to the submizsicwe

. made by the reSpon”envs in oA 792/89

(vit{) .  Scme of the direct recruite wha are among b

applicants herein filed 0A 883/90 nueBL*m%img the notlcs

dt. 3.9.1990. That Ok was disposed of en 21.6,1991 by

\

L
/"

}/\ . ' | S e
5
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The woOrkshop wes
czdre srrength was built £
ting dptions from the serv

1lw ay in divisions, wo I
Thie optees wers ahsorbed 1

working at the time of rel

12

ﬂ
/newly formed ons and the

ige.. | various sourans by Lavie

ing ewployeos of Sguth Centiol o
snop unitm and othur loco i ..

n the gra*a in which thmy voaaTl

ief and thelr ﬂanLarity irm 4o

grace was accordingly fiyad, They were promoic.

graﬂ»s subsequently as the

them after conductling ths

‘_their‘promotienm was treat

+ +hat their seniors even in

lgter and *OLned the CQS

apactioned
re wera/fosts avallo le Fou
nrvnns;ry anloctlon/imnt ond
ed as aahoc in view of the trob
their parent wnlt wers seiievaea ¢

Ttrupathy at & ld ar Gati,

mo facilitate intarpola?ion of ssnlorﬁ who jﬁln&d latey

in the seniority list, the

promotion of the juniors

: |
who arc optees to CR3/ Tirupaﬁhy was treated as adnoc

when they, ware promoted -in

was considered alaboratedy

held by us "that the pramo

'5’ w

-

quallfyley in 22 l‘iuu°’r
closing and agalnst A clea
will reckon tneir seniorlt
motion though their promot
It was further -held in

intc the cadre eventhough

,

the interse seniority between the promotess ‘and direct

CR&. Tirupathy. Thim polne

in OA 903/92 wvherein 1t wae

et =

AL R -

tees who were prcmotau aftey
18t 8 Lmfore Phe date oF ondoa
r vacpney of a smanctioued poit
Y fram the datclof thelr pros
fom i3 termed as adhoc.”
tha* OA that vdate of entry: -L

termed Aas adhoc wlll decide Co.

rccnufts{" In view of the shove observatien by us in

OA 902/92 which was &i%pO:bd of on.that basis, it 1s not

e

n@ce“sary co further elabo
of entry into the promoted
date of promotion of inser
promoted against a 8 anctio
procedure for puch promoti

pility conditions. Tt 18

of entry into the cpdre Al

-t -

¢he training

period ”ii]JOmtﬂfﬁi%%.ih@ ponierity positicn

ratu on this point. The date
cadr@,yill determins their
vico candidates Lf they are

nad nom%stoiiowingthe due .

-
-"‘i.vw -

Lon &f thcy fulfill necvssary e11g1~

namﬁl@am to say that the date

cor sucesssful coapleticn of
m&liq,;

aul:ﬂw !

e pee o gy v R T g s e A L
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2. The avajlable staff were promoted as

<

Fhigre yare not snougl steff £0 waa
all tho positions at the material time
and no discrimination has been made.

# 3, There ware no violat;bn of any Railway-

Beard's orders regardinq adhoc promotions
' : ~ 7 as the Aallway Board's. circular referred to
/CA*cqutances was in regard to prumotionq mede in normal/”
iﬂ the : . - ongoing cadre.. The situation in CRS,

'f.; Tirupathy was not of anAordinary circums-

gtance where the'cadre was to be“formwd
‘. by bringing in optess frbm different .

aress of the Rai'way over a considerable
period.  The situation of uncertainﬁy WA
prevalling for gquite some time dﬁe to
the preveiling-conditions. Herce, it
has resorted to adhoo Pro. ations hOHtf”UOH‘LV

as well as promctlun to more than on-= grade,
i

4. -Aggrievad by the above r@ject*on of thelr represen-
tnLLon fOL rédviaion of mn*oxlty, the applicants herein

' hdve fil*d this OA on &, 3 1992 undPr scé;lg of ;hé AT,

Act, 1985 as ahove. . ' | . Iz

7
I

. The various, is»u#a lo regard to the =seniority

A

“dispute are analys@d as under;-

T4 The first contention of the applicants in tris On
is that the iq%ervice Candidates had been promoted only

on ddhOC(bW”iﬂ and hence they can get the seniority only

£rom the date they we re rEﬁuJarly promoted, A5 the apnii. .
‘Cantﬂ «re.': direct racruits, they should be shown
: candidates)

senior to R-5 to 10 (viz. inservice as per the date of
';vtheir.régular promotion wniew was later than the absorption

of the applicants in thiz 0,A.

' S

g

e
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indicated Ln the counter in O& 792/39 that adhoc periold '
will not ébdnt as service for ths nurposes of senlority.

They further state £h4t "2t the same time, it is also

submisted that it is premzture to say that the applicants

will e seniors to those promot~u on adhoec haula™, hS

giready state ! above, th=+ promotions against cizzar vCen-

cles have to L tearmadl as adhoc to protact the intarasts

»

of senior optee: who were vet to be inducted intd the work-

s n safeguard to tonsider the applicants as seniors. oo

the above submissi. and the paculiar circumstancss in wh it :
. ) . '

the staff strength : :s built for Tirupathy workshop, we= have y Y

held as stated above in the sarlisr Ohs thit tha azhoc s5-tvvicse

had to -e counted for ihe purposes of reckconing the seniority.

. .

It is further stated for the applicants ths% countiny of
i : '

adhiee services for countins seploraty oA sdnstthe i

o

of seniority of Railway Bo:zd. Tnis contsntion cannui e

acceptad as the workshop was in the nazcent dtate OF Lormis- i,

and hen-e, .the normal ssniority rulss ¢3annot D2 appli-d in
A .

the srrict sepse in this cass. WO Instructizn of Taliway

. [ .
3card is guoted by th~ applicant to substantizte theis clao-
Even in crejoinder thiz peoint 15 nor alabgorately diszutgs:
except ‘saying that the rules as stipalated oy ®allway =o3: .
is infrinjzed. L
C(iv) - The next compliaint ef th applicants that es the,
L 7 . . A ‘“
ware not party to the mes:ing held betwsen k=3 and the
" recognised unions on the Hasis e owhiivh, the neoes8sary
guidelines were issusd to tha SR3 workshop dt. 24.7.1238
(hAnnexure-8) cannot ba sustained @nid by issur of these
guidelines they are= prejudiced, fventhough they warse .
- !".- | . b!

not represented in the mezting, opportanity was givsen to

them to represent thair Ciss ayszinst the provisional senmior Y
= 7
. /'__ e
»
' l[

e AR T
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\’// ’ ol the direct recruits,

v

, : " ‘ _
(1i) The private reasgpondents in their countors sffia

4]

;o i ky o N W T R
licents who are cirect .y uvelroined

[T}

a T

U
o]

davit state thz=t th

S%ill+d Artisanus were appointsd in excszs ol the guta

0,

. o marmarked for direct recruits. Tt is their dontention tlat

e
P

only 2 of the posts ares to b £1lled by direct recruit-

-
i

ment and appointing 240 direct recruics dn oviolzoion
recruitment rules, In the reaply dt; 12,7.1291 givern by

R-3, in pare-2.0 of ‘that l=tte:r, 1t has been stat~d thoa

-

;

"the Jirection civen by the Rellway Zoard in regh=ob of

©othat the situation in CRE, Tirupathy -is net of an o-dinary

circumstances anc hance aihoc |prorotiong znd promocions

-
‘ to more thah one grade wss orfersd., -In view ol the =lrmns
non adnherance of the percentages imdicated as rel=rre? |
- ':'(

cabove will not vitizste the reckoning ol senlority ol

. T direct recruits from the date of their.zotial entry inte

. s ‘- { " - . .
tie casre, It is mor peoessary ©o elablorste {azbe =0 oy
oo “
‘ thiig »oinl also as tniy poink was miveadw duaejaer=7 I

On G03/92 wher=in we had hald thaot "de owp= o wirsnh oo wy

r

in the initial stage of formecion sbrict adharenas

- recruitment rules in recard to peroersiagse Oule Diaeld

3
againmt/ provotbon and direcl sermotimenl bronot o 1o

. ‘
cally feasible, Hence, it had to e held Lhal the guuta
rule has failed and the d:ste of sntry is the crivevion
fixing the saniority,
(411} The arplirzants contend thzt in 04 792/35 tha res-

pondents therein have submitted thzt.adhoc periond for the

- cprovotess will not connt as service for sepioriLy, bLut

now they have tzhen a different stand of confaripy s

1
SEmLOUILY on the promotess even {or the adnag nones Tmerind
The respondent iy thelr Counl. ¢ oa iR Uhen the s b e
o ﬁy/- ceLias
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{vi) ‘ hﬁfﬁn ncxt car sntion of the applicants 15 that
the prémoﬁcef were nroo oted without proper trade test

ani Lhi% i3 opposes to the provigsions in the manual for
prOﬁQti;hltO the Skill:dlgrades. The 67 promote=s oy

semi~-skilled to skiilad Sr.ITI in the grads of Re

"
.
jYa]
o
()
t
p -y
L
I
)

were given prOmotioﬁ witﬂ";éfect from 12,.5.1988 as can

be seen from the letter No,TR/P.535/Artisan/Vol.II

dt. 12.5.1988 (Annexure~11)., Whath=r they were promotsd
after pn;sing the necessary trade test or nat has te be
examined only from the ava}lable records, The traie tesf

must have beén_cmnducccd eariler to 12,5.1983, Eiter

‘long pursuation ths respondents produced records to show

“that the officials indicated in the-letter 4dt, 12,5.19%3

were trade tested batween 18.4{1988 to 10,5,1838,

It is also seen that they passad tha necessary trode he - te,

The contention that trades were not glioct=d to them

b

and bpecapuse of non-allotment of trade, conducting of

‘vrade tests was not feasible cannat be sustain~d in

/

“ yimw of the fact that the office ordsr shows the sho- in

' ! . L e b Y - i, T s - o
that they were found suir-bls bor promotion dro

rlisv., Heno=~,

O

which they were working as Semii-skilled =

103 tm

- ‘ -~ 3. o - ER S I
the —romotion fog them 2O he Zkilled Crede . I71 s5H0wd

bl . M Lo
1 £ Tobk=a, the Dad

on that basis, Even 1

—t

o btrzde i: 0§

3

skillc?/to skilled by conducting trads tests on the ha=i:
of the‘tfadc in which they were working =285
would have given them n:ccssafy*:(n&ftjff ﬁdr Sischizry iy
du£i~5 connectad with,higher Skill,’iﬂﬁ oo thman sl e
cannot find fault with treir prowolion, LS the wo ke
‘was in the formati on =t.o.gm, pht tfadt-tfut moald have Taesl
éonducteQ only in &the availabla.trai~5 wherein vac-cims

-

existed and h=nce, 1t nas t

O he oomotraed that the empioyess

o —————— g A SRS
o e v
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Tperidd odin the normal course. “From the order dt, 9.6,1983
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Tiew when the provisional-seniority.list was issued.

re not carty Lo that meeting, the very

poaE e
¥ Al

ia:ﬁ that dpportunity was given to represant agsinst the

Lo i Tk | eou ; Y lmbm bhe
provisions: seniorit, iist 18 enough to ventllate vhelr

g 3 P 4t &
mrlevances ageinnt the sald provisional scniqr*uy Llat.

- d

Himos, the principles ~f patural justice had not Laen
viclaied,

aoents contend ithat extension of training

L
el
o
»
(&1
»
)
s
Q
]

3. £op the Girect recruits have been upheld by the

762/83 and Ok B02/89 and hence, the same

14
(]
-
&
o
)
o
[
)
[
T

cue cannos be re-acitated in tnis OAh. As pointed cut

=
i

AN

the QAS 792/89 and BO2/P% wrre

Siemizsed on the Basis that the extension of training

parlod wad prds red an validladministracive reasons And
.

v oo aloo ne i dn thaese QAN that the allegatices of

favearitism anid nep

\

¢ domes ot wmerlit conslderatlon.

. . Lo : . - | -
T wiew oL ths At e tin b, Rt hog o [ FL thy oo

€ .y mearits and henoe, the

s
Q

profe two SLe were (G18708e0

. s 4 S B
eriod o7 sweancion of training - K the Jirect veorulls 10l

= PR

@

-’ -

2oman e T ot me mel? a8 valld oo nd th

4

. -
+ igsne cannob e

i . X N h"‘.
P mopaned in LS Ok “ne seniorit of the applicants Loe,

":e;f reooraies hed ot e coupted L oam the dats thay had
be*ﬂ spmoino~d altwl cuccessful comp tion of training

!
(;mntxurgﬂlg)i tle Ante of absorption § wwlicant as
fEil]?ﬂ £ L1371 hag been indicated in col.6 the above
kel 1 Lter. Th"bq Jabes hﬁvzltu e vewen £ Lhe

prlal e e b N T KRR B T F v 1,1«‘)’, Frevp Y acoins C TR

wraepraphe s light departure hdw the sbove in

o) ewdn

Ceckanlng U eenlon ity of dirmct vecyulis i waryanted,
v !
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pron ees have been pronoted on 12,5,1988 a dates ahzad
of t@- r absorption in the skilled grade i.e, 13.5,17299,

.

It L3 the case of the applicants that the

th=reL alleging favouritism and nepotism. It is

F

further tated for the applicants: that the urgency

witi: wihi 1 they were promoted by issulng promotion oods

o

¢

0

i

ive

Ll

o

v ear ier to their regular absorption will conclu-

[

P
LM,

nr¢ ‘= the motive of the respondents in DreMoLing

(.. the abowe allegation the seniority

Proponsl can .= debated to sult both the pariiss,

i binm ol e |

4tess can have a case for getting the seniority,

otnaer

Lecr

fin

9]

A

i

t

1

Crecruits.,

5

l"

‘

Tt may be moss dle that the promotees were not propoted

33

[¢N

we tOo nressaure of work., %In that case, the

-

av the Sams L lhine the direct recroits conld Foes 3o

turn even in Fcbrumrf, 1988 ;f there was o ="
tied of training. RS satdr rarlis~r, the Seclority

ba-cvmnly poﬁscd hatwemn the direct SRR ’
Ibmbt?cs Q“O'arc prpmotcé on 12,.5,1888, when fh;
ol entry Ys relevant for fixatlon of senioriny,

rot be laft to the whims and fancies ol ke oLnoe

i ties to decide this issue in favour of vne oo U
. A1f the concerned authorities felt that ths

{5 have to be shown as senlors then neces¢ary

:.ation in regard to the promotions can e Salaved

1

he resondents could not conduct the Lrade

iszte beyond the date of actual appointment o direct

gut, 1if the authorities wish to preler

sossible to finallse them aven before the completion

n

aining.

\ -

[P s

The above possibilities either way cannotb
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Cto swilleZ grade,

Lwere conducted and

“in th= reply afiidavit

2 R b

we
Lo
]

we e ti&jwnteSt;d‘fof the iy yfrﬁi‘uiwr Lredde Loowhige!
they are absorted in the gkiila: TAlmLOry ., rfnoR,

this éﬁniéhtion that no trede be: b owas coploroel Do

not teapable and non-allotment of trade will non mnuicle
thcm'tc De prOmétcd to the gXkilimd grale Ccannot 2.y b

The responisants state that aliotﬂent.of traces
.on 11.8.1990”relatcs to rc~al}$ument.of Oabeas b various
tradins depending QPOn‘thﬂ Zvenus of sromction chearos And
thie number vahftiSans required for various trades a0,
this cannot e Laken t@ mean thzt no traje tegts pave
Leen condictesd in respect of opiess befors their nroTorion

regular trade tests in the appropriais cabsyory

I N -+

thers. ooy pudiation

(vii) Further, the applicfensys contend thob the
: ’
promotions that wers order~d fpom nskill Lo e -
' T o L 7
Eriile? and from semi-skilled to ¢° 71izd, violats
. . ,

o ! - L. e . ;
Zoard's instructions ol minimum fer iZe in the lowsr
grodes balore giving promotion o L dng=owvice ball
to hilgher grade,

The respondonts in thelr re; v oin pais=-"11008
sulinid that -the Instructions Us=g-rding fndmun ervioe
is applicable only for promeotion within o ~oup '07 oo s

‘do not violate any Boarc's instructioms

Capolicants,

‘_56- -

mromotion, 1f any. WHencs, iz

in norm ourse, Thersfors, oroerad

Q
s
Ty

the nromoti =3

from unskilled to semi-shilied

anl

rebuttal {n this regard in: thelir reply aff]
. "y

MoreoQver

., the ostees hove rends. ~3 cereior
in thelr parent units and
or considening the minimun ~iigiuiliszy

appnlicants cannot holc wate: .

YL
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Them aluicem o Ve {1inutratesd Ly the following

sxample: -

on 13,

ittars trais we will presume

1y

In‘thé case ¢

thare ar= 'x' . -i1l=d srtisan Gr.IIT included in

-

‘whe 3ast seniority lioo. Direct recrults appointed asg

£ 1283 t¢ the e-.ant of '%/2' will be placed in

RARE geniority Livt xmdooe Ve low thiet of those promoted

- earlier to 17,8 1088, Eguivalsnt pumber L.e, @ pumber

equivairnt to 1w /20 of the promotscs promoted as on
: i
ap3 will be placed Uelow the Jirect recruits. A

2.5,

[

£ P

ot of alusrnatively fiwing seniority ‘ot
recruits and propltess will e continued till
st pf promytees Sronoted gn 172.5.1988 anil direct

-

g apnnoinned On -3,5,1923/19,5,1988 is completed,

i

. . : ‘ . '
o . o . o A PV
e above LnOuUI CRIRLION will be eguitable aniiyﬂ?““*;wf'

%MRTWHe#—ﬁfﬂﬁ?”ﬁﬂéh—%%ﬁéb%%ﬁ—%%wfft&frugrﬂﬂp. Though
. , entire
G o ay o L8, LS TAannot te resolved RO thcéhuriﬁf«ctiqn )
) |
6f everyholy upisze thaeras is olezr-cut rule  ay athtempt
R A R e i ] FLimIZ T el e - < S ooLTa. R LA ." &1 eI
: ¥
Can crly we maie DT syuizalils scolution. In thebcas~,
Cor reAaS Ik e n bl ahave, theres are no Cclear-cut ryles
b Gem] e thew Eea oAby iy, HomIm, 8 solution as - &
inGizeted above, in OUr poinion, LE catisfactory. .
. &..____—_/M—" ~ I
\
[ d

w7 Dieusl o tees in the sepiorit

The applicauus comp Lain @ 4inst inclusion ot

- ist of semi-skilled.

-

L

cocehillad by ordur 4l 17.p.17%1 after they had joined

~an, Tirasanhy aw yrmalesis in the scale of Rg.750-940.

Tre paspundenTy ing Lhe iV coqna—% atake rthat these Diesel

: . ‘
v e jolo 3 Trom imsel Eh~ds ofF Gooty, Guntakal
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Y
O

rulsd out. 2ut no record is produced to show that the

sauthorities tooX one of the stands, But, there g vesnyon.bl=s

=

Sﬁspicion tbat the authoritiss couldrhavc favouﬁcd e
of these gféups; Hence, as stated earlisr, under the pro-
vailing circunstances in this c=se, it g preferadbls to .
follow the middle course by granting seniority, wnarelr

. both the %roupsrwill have nothing much to complain regsrding

their seniorit

238 tO

12,.3.1938 should be given sepiority above thes direct

recruits appointed as on 13.5,1988/19,5,1988 and the

-

- promotees who ware promoted as on 12.5

19233, Therezftar,

" the seniority list last isso=d do‘de posts of Zkilled
Artisan Gr.171 category-wise has tc o= alerrsd to Ior
fiiing Eh: smniority wf direct rgcruitﬁ Gnd promutens e e
ted /oromoted on or after 12,5,1628%, 50% of the totsl

Cotas gy e L

numoar of Cxilled Aptisins an nhe las

-
t

seriority list dseoges

. i :
hefore 12,5,1988 is to be calculated Irom the seniority
Tive reflerred to above. Foauivelso’ b3 D7V of the mon’s

X
Skillmad artisans Sr. T .
i ted above i Civect resIr..u aopolntrdros uhe

‘below those Skilled Artiéam cater ry wise promoted e2ariisrs

to 12.5.1588.' Zqual number of proro :es squivalent to H0K

as referred to above who have prémot: ' as an 12.5,1852

ShOulﬁ be placed bmlow the direct rec iite in the seniarity ;
i;st. This proéess‘pf'altéfnatiycly i xing seniority
bﬂtwcan'dircét recruitS and ETOmmt»mé‘ 211 be continuet il
tha full list of those proﬁqted,aéainsﬁ Hredt reoraing

3

and promotees are accommodatsd in the se orlty Ilist,ad-ekwosss.
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(11)
-
(iii)
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S - L \

Ly
60w of the Skill-d Artisans caloulot-d a- pnr
¥ .
the lést senjoriiy. list prior o 12.5.19922 (s
Cor Skilled A_tdran Gr.l1T trace-rlse len Lo b
noted for further fixing "the saniority ol dir- ot
facruits, and nronotees promoted on oI clemr LDV
z x .
Lirect reciaits wo the extent of 5X: a7 Calrmitlat~”
in pera-(ii) above should Y plzi~3 i ¥ve 1-uld e
1ist Dalow the prosotee EXilled prcisers o= T=vres
i 1. (1) inth~ appropriate tra’t~-3rou0r,
Zguivalent to vhe sumber : ac< In iverfL2iY A oy,
thoee promoted on 12,5, 3898 should be prlzied heilw
the dir~ct-racruits as i Aingtad in mars-{1ii) auoue
rixing of seniority -alternatively Dewsal phe dioect
recruits. and the pronotess as inficated in
w=(113) and (4v) ahov~ shouls be ot tinusd vill
rhe whole list of dirsct recroiss ag;oinLmy s
oy '._t_.--i
13.5.1333/12.5.1939 apd the prorotesy 26.02.0.1 e
is cownpleued.
T GoOVe =X=TCLIES shonla me oo st ne Tt Wit le e
roa montas from the dgzts ol Tows L LA SO SR
result of yhie AR CIne et an D el e The Y
L4
i .
clv in the official notice Loard 2f ghe pprisl oy
- ~
sgl of the applicants, privats e 0 Db S B DT
<F5 of workshop uni#.
the Ok iS5 ordered aCCHI L 3y e v \,2tﬂ.//
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. P ST T ST,
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ot Offiear
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Qpuees hive pAssel
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oo wezipst o were
Fleir intecse senior

T khe e loyats

T el
laver have Lo be

o g

o lee s Tanh b~
v

Tie

apnlicants An

in th= hi hmr Lﬁdb Lhc romoL ton Of
9 b ' p ~

revresentation dt.

H

~romoted to higher grades due “€o

joined much &arli*r in Tirupnthy wo s

v

in viww of tho fact that Bcniorﬂ when joinwﬂ

e

e

*, u

LK T

3.8.199¢1 aubmitted Dy

sursuance of the directizng given

ity as tkﬁy wers sufﬁlﬂiently senior

>vu\e“ts £urther sﬁhnit that th93n Diesel

cthe trade Lﬂats in thelr res p”wLiV"

ven thewr dne DL&CP lf %hair 1uniu”3

Nim e

applicant
thts Pritvmnal;

each

in on 8813/30 wae disposed of by R-3 wherezs this should
. ' gubmivs the
| vk mer dliwssed of by R=2 os digected iy
Te is not oossible for R-2 viz. the Gepneral Manager,
o is the hes3d of the organisation to dispose of
L
s wviry resre=seriaglon of the employee, He nhas Lo
on the zssistante of R-3 in collecting the necessary
jeraile and aporove the reply prepared on that basls

T, T [ PR .
furgher submitiss
1

affi-avit that the guidelines
Limv the pIrsonal appfova'
~% the representition My

/

|

ADOve an

cenlori Ly bhetw

(< 211 the ikilled A

nromoted either on achoc e

1rL5,1088 have L. Do shown

inted on

~ooroved-reply in his nam=

of Re2 and

lysis,

‘n the directh

13.%,1988/19.5

‘or the respondents in the counter

dt, 24.7.139) were

Heapos the

H-3 in arco"dﬁncp wi h ful@q

this &

recrults and

“imans Cr.I1T who wart

{s or ouvherwise prior to

bova_thc direct ragiults

188, - .
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e R [P A
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Aisminsgs.

uwbhniscirn.
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